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1. The present writ petition is filed seeking to set aside Exhibit P5 gold recall notice and
all proceedings pursuant to the same.

2. The petitioner had availed two gold loans from the second respondent Bank for
Rs.4,88,000/- and Rs.1,20,000/- by pledging 137.1 and 35.1 grams of

gold respectively.

3. Subsequently, when the petitioner approached the second respondent to close the
above two loan accounts, the 2nd respondent declined the same

for the reason that another loan took by her deceased husband in the year 2017 was
made an NPA on 30.08.2022 and that the petitioner is the co-

borrower in that loan. Her husband died on 01.10.2019.



4. Thereafter, the Bank has filed O.S. No. 66 of 2023 before the MunsiffA¢4,-4,¢s Court,
Chittoor for recovery of the outstanding amount of the loan

availed by the deceased husband of the petitioner, and the same is pending
consideration. The petitioner has also issued with Exhibit P5 notice dated

05.08.2023. Hence this writ petition.

5. 1 do not find jurisdictional error or any other legal infirmities warranting interference of
this Court under Article 226 of the Constitution of India to

interfere with the pending suit. The petitioner may take all the pleas in her written
statement in the said suit.

The writ petition is devoid of any merits and therefore, it is dismissed.
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